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CORAM:      Hon’ble Mr. Justice (Dr.) Satish Chandra, President 
                 
        Final  Order No. 57849/2017 
 
 
Per Justice Dr. Satish Chandra: 
  

 Notice issued by the Tribunal has returned unserved with the 

postal remarks “none found”.  The appellant has not bothered to 

inform the Tribunal about the change of address, if any.    So, it 

appears that the appellant is not serious to contest the appeal. 
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3. It may be mentioned as per maxim, VIAILATIBUS ET NON 

DORMIENTIBUS JURA SUB VENIUNT, law helps those who are 

vigilant and not those who go to sleep. 

 

4. The appeal is dismissed for default. 

 

 (Dictated & pronounced in open Court) 

 
 

(Justice Dr. Satish Chandra) 
President 
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